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PREVENTION OF FOOD ADULTERATION

(EXTENSION TO KOHIMA AND
MOKOKCHUNG DISTRICTS) BILL*

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHR1I UMA SHANKER
DIKSHIT) 1 beg to move for leave to
mtroduce a Bill to extend the Prevention
of Food Adulteration Act, 1954, to the
Kohima and Mokokchung districts 1n the
State of Nagaland.

Mr. SPEAKER * The question 1s:

“That leave be granted to introduce a
B1ll to extend the Prevention of Food
Adulteration Act, 1954, to the Kohima
and Mokokchung districts 1n the State
of Nagaland ™'

The motion was adopted.

SHRI UMA SHANKFR DIKSHIT 1
introduce the Bill

12.33 hrs.
SMALL COINS (OFFENCES) BILL®

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R
GANESH) On behalf of Shn Y B
Chavan, 1 beg to move for leave to intro-
duce a Bill to provide for the prevention
of melting or destruction of small coins,
hoarding of small coins for the purpose of
melting or destruction thereof, and for
matters counnected thereWith or incidental
thereto.

MR. SPEAKER : The question s .

*“That leave be granted to introduce a
Bill to provide for the prevention of
melting or destruction of small coins,
hoarding of small coins for the purpose
of melting or destruction thereof, and
for matters connected therewith or
incidental thereto.”

The motion wus alopted,

SHRI K R, GANESH : 1 introduce the
Bill

——

—
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STATEMENT RE. SMALL COINS
(OFFENCES) ORDINANCE

THF MINISTER OF STATE IN THE
MINISTRY OF FINANCF (SHRI K. R.
GANESH)  Ibegto 1)} on the Table a
copy of the explanatory statement (Hind:
and English versions) giving reasons for
immediate legislation by the Small Coins
(Offences) Ordinznce 1971, as required
under rule 71(1) of the Rules of Procedure
and Conduct of Business in Lok Sabha

234 hrs

TAX ON POSTAL ARTICLFS BILL®*

THE MINISTLR OF SIATE IN THF
MINISTRY OF FINANC . (SHRI K. R
GANESH) * 1 beg to move for leave to
introduce a Bill to provide for of a tax On
certain postal articles

MR SPEAKER Motion moved

““That leave be grinted to Introduce a
Bill to provide fcr the levy of a tax
on certain postal urticles *’

M: Banerjee and Mr Jyotirmoy Bosu
have written to me saying they want to
oppose the 1ntroduction of this Bill, I
will allow them

I FeAAN QT (VW) -

were wEEd, T8 R 4 A3 ff guar &
¢ tw & g fadas F1 faww wwar

HIgaT g |
wqeaw "t . AT 919 &Y W1 gEAT
wf Al ¥
Mo wEWAIEY qidy A7 wWw
faq agar & ¢, AT F 9E9 |
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*published 10 Gazette of India extraordinary, Part 11, section 2, dated 22-11-71,
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oft gew fagrdt ey (vnrfia<) -
e

woaw wavew W 11 Ay W ar
T QY @z 2

Y gAAf—

SHRI § M BANEBRJEE (Kanpur)
Sir, 1 rise to oppose the introduction of
this Bill seeKing to replace the ordmnance
promulgated by the President in October
My objection 183 that this was not
necessarv  The Statement of Objects and
Reasons says

“In Order to meet the expenditure on

the relief of Bangla Desh refugees, 1t

was agreed at the meeting of the

Governors and ( hief Ministers ot

States held at New Delhi on the 12th

October 1971, that both the Centre

and the States would levy tax, duty or
surcharge . " etc

The Governors Chief Ministets and
Central Ministers who agiced to this,
pever, thought that Parliament 1s a forum
which should also be consulied

The manner in which Parliament has
been 1gnored in this case 1s something
unimaginable When was 1t to come into
force ? From the 15th of November, the
opeming day of the present session? Sir,
you have already expressed your view that
Ordinances should not normally be brought
mm 1 am not against Ordinances as such
Suppose an Ordinance 18 necessary to
prevent the closure of aunit, Iam all
for it. But what was the fun of promul.
gating an Ordinance which will come inte
force from the apening day nf a session ?

Apart from that, I feel that taxation
has reached saturation point and people
are unable to pay anything more If
government need more maney for refugee
relief there are other sourees which they
can tap like black money, income-tax
arrears and so on Therefore, 1do not
agree to this measure I opposs 1t tooth
and nail from the stage of 1ntroduction.
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SHRI JYOTIRMOY BOSU (Diamond
Harbour) . 1 rise to oppose the introduc-
tion of this Bill vehemently it reveals
the bankruptcy of the government which 18
trying t0 exist through Ordinances We
understand from this note that the Chief
Ministers were consulted But the Chief
Ministers and the Governors are not the
supreme people Did wou consult the
Assemblies where the representatives of
the people have a say ?

T'he meagre taxation provision 1n the
original budget this year was with a view
to hoodwinking the people The actual
deficit was Rs 400 crores to 475 crores
though 1t was mentioned as Rs 235 crores
This shows the infliciency, dishonesty and
politicnl gimmicks People are groaning
under the galloping price 11se and yet there
1S no tightening of the belt so far as
government 1s concerned A Minister
today costs between Rs 25,000 to 50,000
a month and a meeting of the Prime
Minister cost Rs 88,000 towards s ecurity
arrangements  Very recently a Mercedez
car, a very fine six door car has been
bought for the government, 1 do not want
to say for whom it 15 bought

MR SPEAKFR
vant  Further
later on

All this 15 not rele-
on details he can speak

SHR1 JYOTIRMOY BOSU
to oppose if from the beginning

I want

Very recently 1 asked a Financial
Commussioner how much of the Fourth
Plan allocation have been set aside for
generation of basic wealth or increase in
GNP He said 1t 1S very little, I am
sorry to say

This blanket taxation shows ‘hat there
18 an element of discrimination 1n the
fiseal policy pursied by the government
The post budget jubilation amongst the
businessmen in (alcutta we noticed w 1th
great concern The corporate sector 1s
doing fine but 1t was left alone There 18
industrial stagnation  Why ? Because, big
business 15 very capable of concealing 1its
real profits which 1t siphoned 1nto black
money. Today thete 1s arrears of tax
to the extent of Rs. 900 crores.
The sepoit of the Auditor-General
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is a revealing do_cument A major portion
of the arrears IS In corporate and persopg)
taxes. Today smuggling is making yoy
lose to the tune of aRs. 400 CrOres
every year. Loss on ccount of under
invoicing and over-invoicing is (o the
tune of another Rs. 400 crores, God
alone knows whether the black money ip
circulation is Rs. 3,000 crores or 4010
crores. :

When this is the situation you want to
impose a levy on postal articles You
handle about 700 million postal {lems out
of which the yield is Rs. 20 crores, Then
you impose a levy on nswspapers in g
country ~whers the newspaper regding
. public is not more than 68 psr cent in the
best of areas and not more than 22 par eant
in the worst of areas. 1 know that because
of the existing fiscal measures that have
been enforced by the government, they
will find it very difficult to survive. I
oppose this Bill with all the power at my
command.

srsiawetrg‘tza: SFIT 13, AW WIT
7z difog afsT ar & wrga gEar 2
Fgf wiAY =gy |
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SHRI INDRAJIT GUPTA (Alipore) :
In the inter-session period there were 12
or 13 Ordinances but these Ordinances,
which are now being presented in the form
of Bills, relate to additional measures of
taxation. They are different from the
other Ordinances.

MR SPEBAKER : An Ordinance 1s an
Ordinance, whatever 1t might be.

SHRI INDRAJIT GUPTA : Can you
cite any precedent ?

MR. SPEAKER : [ am sorry, I am not
sure of the distinction Have you any
nstance where 1t 1s mentioned that Ordi~
nances are 10 be demarcated tnto financial
and non-fioancial , (Interruptions)

SHRI INDRAJIT GUPTA. It was
brought into force from the date Parlia-
ment Was due to open.

ot wew fagrd aradd @ s daq
amA AT R A 15 AMI I AMT a7 Y
1 fegrar & w0y wF & BE FrEATA
3N e AgY A1« 33 wifedsw g &
& w1 gead 1w fwar war g

SHRI INDRAJIT GUPTA : Apart from
the Minister’s reply, we would like to have
your observation,

werw AR # qad ok §oqgy
g e g

SHRI INDRAJIT GUPTA : That was
about the general tendency.

MR, SPEAKER : I will request you
not t0 ask me to repeat the observation
that I had already made in very strong
terms, But if you think that there should
be some distinction between financial and
non-financial, tax and non-tax Ordinances,
there is nothing in my knowledge on which
Tcan base my ruling. Alll can say is
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that 1 do not approve of an Ordinance
just at the time when the House is about
to meet,

SHRIH M. PATEL (Dhandhuks) :
In all these years this is the first time . . .
(Interruptions)

MR. SPEAKER ° It is not the first

time.

) wz® fag®t swdd ; godw
qifarad) feard €1 §1 worg & gw a1y
qe gk i @ avg ¥ qeA Al Ay o
qFT |

SHR1 H. M PATEL This 1s the first
time that a financial matter has been passed
by an ordinance. An ordinance has been
used for other purposes.

MR SPEAKER * After all, you must
have been advised by some old colleguss
in the civil services. I must say that 1 do
not approve of an Ordinance at so late a
stage as 15th November. ] made my obser-
vations just at the out set of this session,
What else you want ?

it Az fa g1 qrenady ;gAY qied
fr | frmeax ¥ 47 A AR (3739719

MR. SPEAKER : Will the Minister
say 1f there is any justification why this
was done on the day when Parliament was

meeting ?

SHRI K. R. GANESH : As the House
1s aware, we are really in an extraordinary
emergent situation.

AN HON. MEMBER : What ?

SHRI K. R GANESH : Every day you
speak about that. On every question you
speak about that. We are awate of that
and I do not have to put it before you.
The House is also aware that there isa
tremendous financial burden of maintes
nance of Bangla Desh refugees.
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This question was discussed with the
Chief Ministers and a consensus was rea-
ched that one of the ways of meeting the
tremendous burden and one of the ways
of fighting the consequential problems that
have arisen as a result of the huge budge-
tary deficit was to raise more resources..,

MR. SPEAKER : 1 must say that we
do recognise that there are very exceptio-
nal circumstances. But, I hope, you will
not continue this practice 1n future unless
there are similar exceptions

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
Whenever it is unavoidable we do it. My
friends will bear with me that it was very
extraordinary situation We never had
wanted to by pass Parliament nor do we
intend to bypass it. We knew that we had
to face you here and we are facing yeu..,
(Interruptions),, we will convince you
that it was unavoidable,. (Interruptions)

SHRI ATAL BIHARI VAJPAYEE :
The Chief Ministers did not suggest that
you should issue Ordinances.

SHR1 H. M. PATEL : Sir, when the
Minister says that this was unavoidable,
it is really very strange. We are not dis-
puting that there is need for more money,
etc, Certainly, it may be raised. But what
was the necessity for not waiting untill
15th of November 7 Even on their own,
they are saying that they do not expect to
collect money before the 15th November.
These measures could have been intro-
duced on the 15th November. What harm
would it have done ? On that argument,
you might say that all legislation should
be done by Ordinances.

MR, SPEAKER : On the first day, 1
made certain observation.

SHRI H. M, PATEL : There must be
special circumstances under which an ordi
aance may be issued. In this case, ne
special circumstances bave been given.
They Bave not said anything except that
they discussed it with the Chief Minssters.

AGRAHAYANA 1, 1893 (SAKA)

Articles Bill 278

Is that a special reason ? An emergency
Is there. We need more money undoubt.
_.dly. These measures could have been
introduced on the I15th November. They
have an enormous majority. They could
bave got the Bills passed within two days.

st wad famd waAd ;g0 6
arz im 5 aifwardz A frge dow
wrge fafaees ¥ qar sav ar fir sar
AT W A W ary faearfoa) & @
A WA F WA NE NN qor e
W FQ Ay 31 IFN Wy, A qEED
T AW 7E I

q® AT qEA © I§ g Q4T )
faare uT
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gra Egq SmArT

weqey wERY ;. mifedsg & g @
Ay g d orfEday & ard H oY
qrgEwe & gaw wgE-fafeer & @
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FETW WETT . YT T wA FIATAT
fw frger 8ma § sar gar ari fogw
AWT F qTT AT qg WIAAT AT G AT
grst A fuogss a9 st @ §)

oft Wew fagrdl ats@dl ; ol |93
AT & ag amy a¥ 1 eyl 9
B 8T HUS Tqq1 @4 § Wrg Iu
qMIT GGT FUS & FQ HIAAT ZA §
ST ?

wEAT WPIT ; 3w ¥ fHEl "I

a%g fesT#T A |

SHRI JYOTIRMOY BOSU : Outcome
of one-man rule. This is nothing but a
dictatorial rule.

MR. SPEAKER : Please don’t make

such observations.

SHRI JYOTIRMOY BOSU : Your rul-
ing is being disregarded by the Govern-
ment evey time. What is it other than
dictatorial rule ?

SHRI R. S, PANDEY (Rajnandgaon) !
Last session it was said that the Govern-
ment had no intention to levy any tax be-
cause the refugee influx was only 25-30
Lakhs then. But, now it has shot up to
1 crore. This is the information which I
am submitting to Mr. Vajpayeeji.

SHRI K. R. GANESII : The hon.
members also would realise that we are
in a very emergent situation. Therefore,
additional resources have got to be raised.

SHRI JYOTIRMOY BOSU : Not at all,

SHRI K. R. GANESH : Now, Sir, the
only point is,,,

SHRI ATAL BIHARI VAJPYEE & Not
by ordipance.
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SHRI K. R. GANESH : Sir, yeur
remarks are there on the ordinance. The
Government are aware of the remarks.
We are not going into that.

I am trying to place before the
House...(Interruptions).

Ree] WEIEA ; I FgI & fF wiaq @
a1 3% §, g @i @1 & Qfag )

SHRI K. R. GANESH : Ia each of
the levies and taxes that have been intro-
duced, certain administrative arrangement
have to be made. For instance, regarding
the stamp duty and the tax on postal
articles, all these require tremendous
administrative prepartion and that is why
the date of 15th November was fixed be-
cause every day lost i8 a loss to the resou-
rces mobilisation that is {faking place.
This is all I am submitting.

There is a statutory resolution by hon,
Members disapproving the ordinance which
shall be considered at the consideration
stage and the Government’s viewpoint on
this will be placed.

MR. SPEAKER : The question is *

“That leave be granted to introduce
a Bill to provide for the levy of a tax on
certain postal articles.”

The Lok Sabha divided .
Division No, 2] [12-58 hrs.
AYES

Agrawal, Shri Shrikrishna
Ahmed Shri F. A.
Appalanaidu, shri

Arvind Netam, Shri
Balakrishaniah, Shri T,
Banerji, Shrimati Mukul
Basumatari, Shri D,
Bhuvaraban, Shri G.
Bisht, Shri Narendra Singh
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FivThn, Shre iy Ram

2u2

davan, dhi YeEhwanitap

BAicFrs Sihel TGk ul

E'Lawla._, Exrl Amigr Math
coteudnmry, Rhei L
Chindbury, Alud Molnr Hagoe
Jliy: Singl!, Shn

Beiwn 3icph, Shri

Biiciira, Shrt papunnnih
Mubnmmed Tuzir, S
Werthw, 8bri T, R
Taeei Bhei Pirten Singh
LIzeen, Shri T a

-

Ml Sori b B Rimuds

- 1
T YL (e g T

“DMnnapant, =R L, L.
Dol Ehed TV7olE

Duhz, Ssi 1, P

T miy, Sk 1., K.
Delvedi, 5iri Bugeshaar
randit i, Shoimat: g
taepsh Eld FDLORL

Ghie Devi, Sariqanti

Cai gacet, ¥li B

Tpped, 3hee 1uram

irtain Sl O G,

Eovwnmi, Ehr Tomerh Chizeder
dotihinee, Rhri Anraaateh
Govadu, Apod Larapan

dendee Prysad. Shai
SToabl, Ein i Brpabisi o,
Enilea, 1.

Faanp-Tiadan, SLri B,
Lisikie, 5orf 1. I

Eiiun busghi, To,

E,l,!-',!_- Shtimari S3aia

Ruids. Balh SJogh, Shri
adiak AhTl A, K

BRALs L, Sl cp, %
Kool Rabudy, spei
L TG PLTSTI——
baeciming AFdnan, Shri WL B,
Lakar, Zhri ikor

Ehajin, dhrj v, 3,

HOanej 3ngh, Sh;

adiniry, Shil g, I
Micus, Bhrt Inder 3
e, Sk UL p

Wiuny v voled for Avas,

Prbncia, siri Jewnneri
Fi-miizy, o THnTinsH MLrag
Puodew Shoi B &,

il 56 Chinlpenari
Tanl, SLel X @

Marashar, ool Suain Chagd
Pratap Singk, e
Peribaiaatiy, REri .

Pazel. Eher Bam Ly

PiriZ, Bkt Kiishrarnn
Tstop. k. Shri A K,
Tureshi, Bl Mokd. )-8
Hazl. danmial, ki B
Haj, Socimal Sa%iae ryti
Doy Bobadur, Sx

bocjues Singi, Shri

Hami Swarop, Shri

fivs. hhri dugaugath

Koo Zhri M. % Savdeend
B, Boid Fooacicinesdn Piassda
Rl Bhei el Honpl
sl avgd, Ehricel Spelila
dankzla Fiussd, Tir,

auet Hus Suipk, Shoy
Buchir, Sl 3okt FEuney
Faipuidiy, Bhri Lesarizy
Hlwnbhu Mato, Shyj

Shaima, Shei Kawal Fisineg
SbOnrmA Tar, Sbiaukar ]_j-_l:,-ai
Shzen e Ll Hl;wgamria
Bharoy, Siri F, B

Sher Bingn, Prof.
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Shivnath Singh, Shri

Sinha, Shn R. K.

Sonar, Dr, A, G.

Sunder Lal, Shn

Tewari, Shr1 Chandra Bhal Mam
Tewari, Shr: Shankar

Uikey, Shr1 M. G.

Unnikrishnan, Shr1 K P,
Vekaria, Shri

Yadav, Shn R, P,

NOES

Banera, Shr1 Hamendra Singh
Banerjee, Shr1 S. M.
Bhattacharyya, Shr1 S. P.
Bosu, Shri Jyotirmoy
Chandrappan, Shri C. K.
Chaudhary, Shri Ishwar
Chaudhuri, Shn Tridib
Dandavate, Prof, Madhu
Godfrey, Shrimati M.
Goswami, Shrimat: Bibha Ghosh
Gowder, Shn J. M,

Gupta, Shr1 Indrajt
Kachwai, Shr1 Hukam Chand
Lalst Bhai, Shn

Manjhi, Shrt Bhola
Mayavan, Shni V.

Mohta, Shr: P. M.

Mody, Shn Piloo

Mukherjee, Shr1 Samar
Panda, Shri D K.

Pandeya, Dr Laxminarain
Parmar, Shr1 Bhalyibhat
Patel, Shr1 H M.
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Ramkanwar, Shri

Rao, Shri1 M, Satyanarayan
Reddy, Shr1 B. N,

Reddy, Shr1 Y. Eswara
Sezhiyan, Shri

Singh, Shr1 D. N.
Sivasamy, Shr1 M. S.
Subravelu, Shrt

Vajpayee, Shr1 Atal Bihar,

MR. SPEAKER . The result* of thse
division 1s :

Ayes 102; Noes 32
The motion was adopted.

SHRI K. R, GANESH - I introducet
the Bill

12.57 hrs.

STATEMENT Re. TAX ON POSTAL
ARTICLES ORDINANCE

THE MINISTER OF STATE IN THE
MIMISTRY OF FINANCE (SHRI K. R.
GANESH) © On behalf of Shra Y. B.
Chavan, I beg to lay on the Table a copy
of the explanatory statement (Hind: and
English versions) giving reasons for imme=
diate legislation by the Tax on Postal
Articles Ordinance, 1971, as required
under rule 71(1) of the Rules of Procedure
and Conduct of Business 1n Lok Sabha

RAILWAY PASSENGER FARES BILL}

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATIL
SUSHILA ROHATGI) . Sir, 1 beg to
move for leave 10 introduce a Bill to
provide for the levy of a tax on railway
fares.

* The following members also recorded their votes *
Ayes * Sarvashri B K. Daschowdhury, Sheopujan Shastr: and R, V. Swaminathan.
Noes : Sarvashr) Birender Singh Rao, Sarjoo Pandey and C. T Dbandapani.

+ Introduced with the recommendation of of the President.

1 Published 1n Gazette of India Extaordinary, Part 11, ssction 2, dated 22-11-71,



